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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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3. Krishna
Vs

1. The Unien of Incia, Rep.by
the Secretary, Min. of Finance
{Dept, of Revenue),New Delhi.

2. The Central Bocard of Excise
and Custcms, rep, by its
Secretary, Sovt. of India,
New Delhi.

3, The Cecllector, Central Excise,
Basheerbagh, Hyderabad,

4, The Asst, Collectef,

Central Excise, Hyderabad I
Divisien, Hyderabad. .+« Respondents.

Counsel for the applicent : Mr.G,Parameshwar Rao

Counsel for the reppondents : Mr.K.Bhacskara Rae, A441,CGSC,

THE HON'BLESHRI R.RANGARAJAN 3 MEMBER (ADMN,)

THE HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.)
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in this OA then the applicent fs entitled for arrears eon

that basis from the date of his re-engagement,

7. Time for compliance is twe months from the date of

receipt of a copy of this order.

8. With the above direction the OA is disposed of,
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